15819 Indian Railways (Amendment) MAY 5, 1961 Report of the University 15820

Bill
8hri B. V. Ramaswamy: There is a
higher rate for it.

Mr. Speaker: Apart from that, why
don’t you prosecute him for making a
wrong declaration?

Shri Bhahnawaz Khan: As I said,
Sir, prosecution is o be done by the
police and we associated the Excise
Department with this, If any prosecu-
tion was necessary, it was up to them
to prosccute the party.

Shri Jagjivan Ram: There is already
a provision in the Railways Act about
wrong declaration, and if there is any
wrong declaration the Railways can
take action.

Mr. Bpeaker: That is all that he
wants. He only wants more prompt
action and nothing more.

Shrl Warior: But if the freight
charges are higher?

Mr. Speaker: He only wants that you
should not keep quiet saying that you
have got your money.

Shri S8hahnawaz Khan: Shri Upa-
dhyay referred to the responsibilily «f
the bailee at the destination station for
30 days. I think 30 days is quite a
long time and there is no need to
increase the time.

With these remarks, Sir, I am grate-
ful to all the hon. Members who have
made useful suggestions, and I com-
mend this motion for refercnce of the
Bill to the Select Committee for
acceptance of the House.

Mr. Bpeaker: The question is:

au

“That the Bill further to amend
the Indian Railways Act, 1890, be
referred to a Select Committee
consisting of 21 Members, namely:
Shri S. A, Agadi, Shri ¥Frank
Anthony, Shri M. Ayyakkannu,
Shri Pulin Behari Banerji, Shri
Naushir Bharucha, Shri Laxman-
rao Shrawanji Bhatkar Shri Ran-
bir Singh Chaudhuri, Shri N. R.
Ghosh, Shri Yadav Narayan Jad-

Grants Commission

hav, Shri Banarsi Prasad Jhun-
jhunwala, ‘Shri Liladhar Kotoki,
Dr. Shushila Nayar, Shri Sarjvo
Pandey, Shri Nanubhai Nichha-
bhai Patel, Shri Balasaheb Patil,
Shri Ram Gar.b, Shri Vutukuru
Rami Reddy, Shri Radha Charan
Sharma, Shri Shobha Ram, Shri
Sinhasan Singh and Shri Jagjivan
Ram with instructions to report by
the first day of the next session.”

The motion was adopled,

13.35 hrs.

UNION TERRITORIES (STAMP AND
COURT FEES LAWS) BILL,* 1961

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Mr.
Speaker, Sir, on bhehalf of Shri Lal
Bahadur Shastri, I bag to move for
leave to introduce a Bill to provide for
the amendment and repeal of certain
laws relating to stamp duties and
court-fees as in force in certain Union
territories.

Mr. Speaker :The question is:

“That leave be granted to intro-
duce a Bill to provide for the
amendment and repeal of cettain
laws relating to stamp duties and
court-fees as in force in certain
Union territories.”

The motion was adopted.

Shri Dalar: Sir, I introducet the
Bill.

13.36 hrs.

REPORT OF THE UNIVERSITY
GRANTS COMMISSION—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Dr. K. L.
Shrimali on the 4th May, 1961,
namely: —

“That this House takes note of
the Report of the University
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Grants Commission fot the period
April, 1959—March, 1960, laid on
the Table of the House on the 17th
February, 1961.”

Shri Tyagi may continue his speech.

Shri Tyagi (Dehra Dun): Sir, yes-
terday I was just arguing that the
University Grants Commisson has

Shri T. B. Viital Rao (Khammam):
What is the wuse, when there is no
Minister?

Shri Tyagi: There are other Minis-

ters,

Sir yesterday I was arguing that the
Universty Grants Commission has
made a recommendation that entry of
students into universities, colleges ete,,
muit be selective and all and sundry
should not be permitteld to enter rol-
Jepes  berause  they  feit that  the
st mdards were going down. I wel-
come this suggestion, But yesterday
my argument was, which T want to
repeat today, that this will not be fair
so !ang as the education at the lower
level was not made pract cally uniform
all aver the countrv. The villagers are
now given only basic cducation which
is comparatively of a lower standard
than the education given to children or
boys in the urban areas. If entry into
cclleges 5 10 be made  scleetive, my
doubts are that the rural popu'ation
will suffer, the students from rural
arcas w'll not be able to compete well.
Therefore, this  sclective m—thod
should not be given effect to unless the
State guarantees that the standard of
education all over the country is uni-
form at the time they sit for competi-
tion,

In my opinion, Sir, education is the
kev industry, :t is the first and the
bosic industry. We talk of industries
for the economic development of the
country. But that economic develop-
ment will be of iittle avail if the man-
power is not duly developed. Educa-
tional institution; are the means to
develop that manpower. Educational
institutions add to the suitability and
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to the efficiency of the futlure citizens
of India. If they are not properly
educated, all this economic develop-
ment will be useless, because so long
as the society is not made intell'gent
enough to add to the wecalth of the
country a’l the wealth created by these
industrics will be lost. Therefore, thisg
industry must essentially be in the
public sector.

What I find today is—it is also per-
haps authorised by the Constitut on—
that people start their own educational
institutions. do not resent this.
Every group has the power, the autho-
rity, the right to set up its own  nsti-
tut'on for its children, because all
groups have been g'ven the right by
the Constitution to safeguard their
seript, their language, their culture ete.
Therefore, this must be permitted, but
the standard of e¢ducation must com-
pulsorily be made uniform. Whether
the institution belongs to one commu-
nity or the other, it s immaterial, but
the standard of education must be
common. For that purpose, 1 would
sugpeest, as the Commission has sug-
gusted, that the  universities in  the
countrr must be controlled by the
Ceniral Government so that they could
be  brought on par, as far ag their
educntional  standa~d is concerned,
That can be done only when the States
are not permilted to freely interfere
with univers'tv matters, or university
pa'itics, as it 15 known these daya.
Very recentiv, in my own State, the
que-tion of the appointment of a Vice-,
Chanccilor in a University arose and
it was dec ded that there shall he a
commitiee or & counc’l to mikegeelec-
tion, and in that council one of the
members would be 3 High Court judge,
It is a pity that we are misuging the
judges. We are bringing judges into
every little thing w th the result that
very soon our judges will lose their
impartiality, because they will become
partics to controversinl matters, 1
would suggest that we should keep the
judiciary above everything. It would
be advisable if we avoid the association
of High Court judges w'th matters
which are controversial. Let them not
come into politics directly. Whenever
there is any investigation, whencver
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[Shri Tyagi]
there is any matter in which the poli-
ticians get confused, they resort to the
appointment of High Court judges.

Dr. M. 8. Aney (Nagpur): Does the
hon. Member mean that university
education should be a Central subject
instead of a State subject?

Shri Tyagi: In the university pelitics
as to which party should be in power
and who should be the Vice-Chancel-
lor, on such matters the High Court
judges have little to do.

13.42 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Shri Warlor (Trichur): But the
question of the hon, Member was whe-
ther university education in the entire
country should be brought under the
Central Government,

Shri Tyagl: The University Grants
Comm’ssion has done quite a lot in
bringing all the universites together.
Now, quite a lot of the finance are
being provided by the Central Govern.
ment. 1 think it is  time that we
establ’'sh uniform standards of cduca-
tion all over the country so that at
least in education there will be abso-
lute socialism. All chi'dren belonging
to all Statey must be treated on par,
so [ar as the standard of cducation is
conceried.  There should not be any-
thing more or les; in any Siate, so far
as the educaticnal standard is concern-
ed. Lct the new younger generation
be treated on par, irrespective of the
State from which they come. 1 would
suggest that e'ther the University
Grants Commission or some other
organisation which is centrally con-
trolled should manage all the universi-
ties for the purpose of maintaining a
uniform standard. Since the State
Governments will invar'ab’'y belong to
various colpurs, which will change
from time to time, let them not inler-
fere with this bas'c industry, as [ call
it, which ig the first need of the nation,
Let educat on also be put on the same
footing as judiciary, not to be inter-
fered by all. Let all parties unite,
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either in a conference or meeting,
formally or informally, and establish
a convention that university politics
will not be interfered with by politi-
cians. Let it be above the reach of
politicians. Let us make some such
arrangement, as that is the need of
the day.

Mr. Deputy-Speaker: There is nou-
thing beyond the reach of the politi-
cian,

Shri Tyagi: But let us not interfere
with it,

In one State they have appoinied a
committee where one of the members
shall be the nominee of the Governor.
Here “Governor” has been defined as
the Government, that is, party in
power, in that particular State. So,
one of the member; who will select the
Viee-Chaneellor of the University shall
be a nominee of the Government, a
politician belonging to the party in
power. Another member will be a
H'gh Court judge. A third member
will be e'ected by the university
council. I would suggest here that we
should avoid the hand of politicians in
university matters. Today one party
may be in power. The next day, an-
other party may come in power and
they wceuld naturally want to have
their own nominees as Vice-Chancel-
lors. Therefore, I do not want politi-
cian; to dabble in  universities. The
universities must be kept above party
politics.

Then, selective basis  has  been
recommended by the University
Grants Commission, which is a healthy
idea. Because, the universities are
very much crowded today. As the
Commission has rightly pointed out, all
types of peop'e, whether they are fit
and efficient for higher education or
not, enter the universities because they
have passed the matrc or higher
sccondary examination. So, they have
got the right of entry to the college.
The suggestion about the selective basis
is a good one. But it can be brought
into cffect only when it is guaranteed
that the education even at the lower
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level would be un‘form in all States,
so far es standard is concerned.

There is another d'fficulty which
comes to my mind. I have been in
politics for a pretty long time and I
know what is happening in the univer-
sities. There is communal representa-
tiom in some colleges. Our younger
generation is impregnated with this
type of communal virus. In one of the
States there was a percentage fixed for
Brahmin boys only so much and not
more and the matter went up to the
Supreme Court. This is the kind of
thing happening in a secular State like
ours. I must confess with regret that
communal representation was preva-
lent in one of the States in the South,
where they stipulated only so much
percentage of Brahmin boys, irrespec-
tive of their intelligence. No selective
system or system of competition was
prevalent in that State. The sclection
was made only on the basis of com-
munity and the matter went up to the
Supreme Court. The Supreme Court
accepted the plea of the aggricved
party and said that communal conside-
rations should not be taken into
account in the matter of admission to
universities.  t is a matter of surprise
that nobody checked it until it was
taken to the Supreme Court. I do not
know what the Central Government
were doing then, They actually slept
over it; because the matter is in the
Supreme Court. On'y a n‘ncompoop
cannot work or act. That was the
position for a long time. Then the
Supreme Court gave their judgement
that admission to college should not be
on the basis of caste or community.

After that, some committees have
been appointed and thev have been
asked to give 150 marks to the en-
trants, according to their judgment.
So, whoever gets 150 marks in the
interview will get admission. There is
no written examination. It is also
subjective in the sense that the mem-
bers of the committee belong to parti-
cular communities or politicians be-
long to particular political parties. It
is that committee that decides the fate
of the boys and girls of the younger

~
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generation. A young boy gets his first
shock when he cannot enter a college,
not because he lacks merit but there
are 150 marks given by the committee
according to their discretion. If that
is the way in wh'ch the colieges are
run, I am afraid India can never re-
main united. If you want real unity
you must create a condition in which
every young boy and girl feels that, as
a citizen of India, he or she is admitted
in any college with all the rest of the
younger people of his or her age.

Another matter which 1 would like
to bring to the notice of the hon. Mini-
ster is about caste. He should see to-
it that admission 1o the col-
leges is made absolutely on
merit and no considerations for
caste is given. Otherw.se, if the
voung people in their impressionable:
age get the communal virus injected
into their minds, it wi'l be very diffi-
cult for any power to remove it from
their m'ndg during their life time.

Coming to the teachers, they do not
enioy a respectable position in  the
society today, as they used to do in the
very ecarly dayvs. In those days, they
used to be worshipped and their feet
tnuched by their d'sciples as a mark
of respect. 1f other people give res-
peet to the teachers, it will also inspire
the younger people to give them due
respect, Today our teachers are
treated w.th contempt, because they
are paid ton low. They are not well
paid all over the country. If the fin-
ance: of the Government do not permit
them to buing the teachers on par with
other servants, let at least the honour
be given to them. In the list of progn-
col 'et them be deemed, considered and
treated as a superor class in the

society.

1 think they must be g.ven the first
place in protocol. Suppose, we were
sitting and some teachers have come
there. Then let everybody respect the
teachers, whether one is old or young
or whether one is a pupil or not.
Even the guardiang must learn how to
respect the teachers.

Shri Balasaheb Patll (Miraj): But
the teacher must be worthy of that.
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Shri Tyagl: In a village if there is
.« village teacher, he must have the
first place or precedence because he
happens to be a teacher. { the whole
village bows to the teacher for the
very reason that he is a teacher, all
our younger people will also respect
him and discipline will come in the
natural course. Then our younger
generation will also learn to respect
the teacher. Therefore the first thing
is to rehabilitate the posit'on of the
teacher in an institution,

They talk of indiscipline, Indisi-
pline is there because the teacher
oceup’es an inferior positon in  the
socicty. His stalus must be raised.
Therefore I plead that all  teachers.
irrespective of the fact whether they
belong to a private institution or a
public institution, should b deciaved
public servants., A teacher who s
employed in any college or school must
be declared a publ'c servant so (hat
he may enjoy all the amenities and
prolection given to public servants.
Under the law these must be available
1o ecach teacher.

Then there is the question of tachers
taking part ‘n po’itics. In this connce-
tion there is a very good suggestion
wh'ch the University Grants Commis-
sion have made. They have said:

“Teachers standing for elections
to Pa liament or State Legislatures
are sometimes tempted to use
students in their election cam-
paigng and to bring some of the
passions of party politics within
the precincts of the university; and
teachers clected to legislatures
have to be absent from the univer.
sity for long spells. All these
things have a bad influence on the
atmospere of the university.”

-

1 congratulate Shri De hmukh and
his colleagues in bringing this idea in
a forthright manner before the Parlia-
ment. Ths is a major question. Tea-
chers must be prohibited from taking
part in politics as Government ser-
vants are prohibited from taking part
in it. If they indulge in politics, it is
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not possible to safeguard the younge.
generation from indulging in it and
there will be indiscipline. There will
then be parties and clique; of groups.
Therefore 1 also venture to make the
suggestion that there should be an all-
parties convention which  should
voluntarily decide not to impregnate
boys and girls with the type of ideas
which are political iJdeologies and
things like that., Let them be left
alone. Let the teachers deal with
them, Teachers must be declared
Government servants so that they may
not take part in politics.

Then the Commission has said:

“The political and economic
tensions that many of the countries
in Asia and africa are ecxperien-
ting are apt to be reflected in the
behaviour  of  youth in  these
countries.”

This is a matter of major policy and
1 hope ‘he Government will take notice
of ull these comments,

The Commission hag done well in
granting at least Rs. 11,02,000 and odd
for the increment in pay of profes-
sors eilc. in colleges. I do not know
to wha: exient this will go. If an -
crease in pay is to be the responsibi-
litv of the Central Government, the
Central Government must have a8
hand in the management of educa-
tional institutions. This problem is
a major problem which has to be
tackled whether our economic deve-
lopment i; there or not. That is very
important, no doubt, but this develop-
ment is of the primemost importance.
Teachers must have a sui‘able pay.
But whether their pay is less or more,
irrespective of the standard of pay.
they must be given a status in society
in —o-iety and that status must be
officially recognised.

1 have heard and read..........

Mr. Deputy-Speaker: The hon.
Member is trying to conclude 1 sup-

pose.
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Shri Tyagi: I will conclude soon,

I have read that most of the
students in USA and Canada and in
other countries also are earning during
their holidays or vacations. I read
from a paper:

“The majority of gtudents in
the Canadian universities seek em-
ployment during the summer vaca-
tions to earn the money needed
for the following college year. For
some it is an additional spending
money, whereag there are others
who either must earn something
or stay out of colleges. In the
summer of 1956 nearly nine-tenths
of students had jobs of various
description and varying salaries.”

This is a thing which should be in-
troduced in India. We must find jobs
for students while they are studying.

Here it says:

“Job; which require special
skills included those of machine
repairman, carpenter, plumber,
typists, stenographers, radio an-
nouncer etc. Casual and miscel-
laneous jobs found, Students
working as truck drivers, bus
drivers, cooks, bakers, golf caddies,
porters and labourers etc.”

There in their very young age they
are taught the dignity of labour. They
work and they earn. Thig practice
should be encouraged. To avoid in-
discipline in the universities, instead
of introducing basic education else-
where, it is better that in the univer-
sities these ideag are encouraged so
that students here might learn not
only the gdignity of labour but also
start standing on their own legs even
while they are students

Since you have rung the bell, 1
do not want to dilate upon it. My only
point is. ...

Mr. Deputy-Speaker; 1 have not
rung the bell. I have only advised
the hon. Member to try to conclude.

$24 (Ai) LEBD-—4.
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S8hri Tyagi; Then I would like to
emphasise one more point.

The Commission hag pointed out
that there ig dearth of qualified tea-
chers, It says:

“While realising that salaries of
teachers in colleges and universi-
ties have not been sufficiently
raised to enable them to meet the
present high cost of living, we
feel constrained to say at the same
time that it is becoming increas-
ingly difficult to get adequately
qualified teachers who are com-
petent and conscientious. Many of
the abler graduates coming out of
the universities are lured away
from the teaching profession by
the more attractive salaries offered
by the commercial houses and
also by the relatively better
salaries and opportunities in the
superior services of the Govern-
ment."”

This i another problem. Our trai-
ning also differs from State to State,
gometimes even from district to
district and from institution to insti-
tution. This ig another matter on
which 1 would emphasise, The tralning
of teachers also must be on a uniform
basis. They must lay lown a pattern
and that pattern must be observed
all over India. It must be uniform so
that our teachers may not have a
feeling that they could not get op-
portunities of training. Teachers
could be given training even before
they are appointed. They must also
be given training after they are ap-
pointed. That might just be fore a
month or two. They might again be
sent for another course for a little
period of training. I submit that train.
ing has remained neglected in the
country.

BShri Kodiyan (Quilon—Reserved—
Sch. Castes) : Mr. Deputy-Spesker,
8ir, the University Grants Commission
has again referred in this report to
the question of restricting admissions
to colleges. On page 4 the Report
says: .

“But we have éven at the present
time in our universities far too
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many unfit students who  have

come in merely because they did
not know what else to do....”

This problem of so many students
coming for admission to the universi-
ties and colleges is, in my opinion, a
creation of the system of education
that prevails in our country today.
You are today reaping the consequen-
ceg of a system of education that you
have refused to amend according to
the changed conditions in our society
since independence. Our education
system, specially at the lower level,
remaing such that a students, who
comes from the secondary school does
not know what to do. If a system of
education will not help the student
to know what to do after he passes
from the school, of course, then there
is something basically wrong with the
system of education in our country.

14 hrs.

Sir, some steps have been taken to
introduce reforms in the educational
syslem. I am well aware of the fact
that Government have tried to intro-
duce basic education, to covent some of
the secondary schools to multi-pur-
pose school; and various other pro-
positions arc at hand. But I want to
stress one important aspect of the
whole problem. That is, the situation
has entirely changed in our country.
The system of education that we got
from the Britishers was a system that
suited a country which was econo-
mically backward which wag industri-
a'ly backward and which was only
a colony of the metropolitan country,
a colony to be exploited by the Briti.
shers, But now we are in the midst
of a revolution in economy. industry,
in agriculture and in all other spheres
of our life. But nothing has been done
to change the pattern of our educa-
tion to suit the changed atmosphere
of our country.

Now what do we find? A student
who leaves the secondary school, or
passes the matriculation examination—
what can he do? He can only go for
the job of a clerk. In our country
today more and more junior exports.
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technical experts and  technically
qualified people are needed for our
industria] undertakings and other
public ventures. But what can these
people coming from the secondary
schools contribute? How can they
coniribute to nation-building, to the
reconstruction of the nation we are
planning? Nothing can be done,
because they are mot equipped for it.

My suggestion in this regard is that
unless we improve the standard edu-
cation, change the pattern of educa-
tion at the lower level, we cannot
expect to improve the quality or
standard of education at the univer-
sity level. Our aim must be 1o prepare
our young people to be fit citizens, to
take up their tasks in nation-building
and also to prepare students equipped
with sufficient skill and aptitude for
entering higher education, To
achieve this I suggest that after the
seventh class, let there be a change in
the pattern of education to one of
vocational education. Up to the
Seventh class the student can be
taught general subjects, languages,
mathematics, including of course Al-
gebra and geometry. After the seven-
th class, that is, from the 8th class,
the student should be given vocational
education, with a technical bias, so
that when he completes his course in
the secondary school, he may be
awarded a diploma and on the basis
of this diploma he may be given
practical training in some of the in-
dustrial undertakings, or any other
suitable institutions. He can, then
enter public service; or he can be
absorbed in some kind of a job where
he will be in a position to discharge
his responsibilities,

Coming to another point I would
like to sayv that in our universities
there must be faculties for specialised
education. As I have already pointed
out, when we are in the midst of pla-
nned development we are in need of
a large number of technical personnel.
If we are to have proper planning,
we must have a precise idea as to
the number of technical personnel and



15833 Report

experts required for each category.
In Kerala we need not have steel
technologists, or steel experts. But we
are very much in need of experts on
marine biology, because we are a mari-
time State and we have immense
possibilities of developing our fishing
industry. Have we got any faculty in
Kerala University for marine biology,
or has any other maritime university,
either Bombay, or Madras, got any
marine biological station for carrying
out research and teaching the sub-
ject on a scientific basis? Nothing of
the sort,

The Minister of Education Dr, K.
L. Shrimali: I may inform the hon.
Member that the Andhra University
is making investigations into oceano-
graphy.

Shri Warlor; That we have in
Kerala too; but that is different from
marine biology.

Shri Kodiyan: What [ want to
have is not oceanography. The study
of oceanography is good. We are
thankful to the Andhra University and
to the hon. Minister for having such
institutions. What I want is that there
must be a faculty in marine biology
alone, Not only Kerala, but the
entire coastal areas have immense pos.
sibilities of fishing. Even the Uni-
versity Education Commission, pre-
sided over by Dr. Radhakrishnan, has
said some years back that this is a
neglected subject in our university
education, But years have elapsed and
nothing has been done.

Therefore, as I was pointing out,
not only must there be faculties for
specialised subjects, but admission to
these faculties should be organised
in such a way that we should get
sufficient number or right type of
people at the right moment. But due
to a crisis in planning, due to lack of
proper planning, a paradoxical situa-
tion hag been created in our econo-
mic development. While on the one
hand there is a dearth of technical
experts, technical personne] and en.
gineers, on the other we find that a
large number of engineers and other
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technical personnel are unemployed.
Even our Prime Minister has referred
to this aspct and he has suggested
that this paradoxical situation should
be removed as early as possible.
Therefore, I think that our educati-
onal plans should be correlated to the
economic needs of our country.
Then, Sir, goming to the quality or
standard of higher education, every-
body agrees that our standard is going
down.

Shri D. C. Sharma: No, no.

Shri Kodiyan: Perhaps, my hon.
friend Prof Sharma may not agree
with me,

An Hon, Member: His standard has
not fallen.

Shri Kodiyan: Therc are many

factors responsible for this. In ade.
quate ecquipment, lack of library
facilities, unattractive pay scale of

teachers, overcrowding in colleges, out.
moded text-books, outmoded =syllabi,
dearth of qualified teaching personnel,
all these have contributed to a fall in
the standard of higher education. 1
do not want to go into every aspect
of this question, but I would like to
mention only one or two things. Our
education, not only our university
education but education as a whole,
has failed to keep pace with the
developments in this country as also
outside, Take, for example, our
science education, Our science edu-
cation, I am pained to find, still is in
the Newtonic age. Take she syllabus
of physics. It is built around New.
tonian mechanics. Of course, ghe
Newtonian mechanics have ruled
science for more than two centuries.
But as years have passed, some new
developments have taken place. The
quantum theory, relativity and other
things have come Into being. Also, the
importance has now been sh'fted
from particles to atom and from
nucleug to sub-nucleus.

Shri Tyagi: But we are <till in the
sun.cooker age.

Shri Kediyan: Wr are in the Nine-
teenth Centurv. 1 should zay, so far
ag science i3 concerned.
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Shri D, C. Sharma (Gurdaspur): - Coming to another point, namely,

No. o research, we have not done very much

Shri Kodiyan: Of course, there
are some exceptions, there are some
universities which try to keep pace
with the modern developments in
science, Our standard is awfully low.
This # a very vital factor in our
country in the present context of our
development, because without a sclen-
tific outlook and without bringing up
our younger generation in a scientific
environment and with a scientific cur-
iosity, we cannot expeot them to deve-
lop as citizens who may be useful for
making their contribution for the re-
construction of the country. There-
fore, 1 should like to urge upon the
Government to evolve some machi-
nery to review these things to keep
pace with the developments in science
to review text-books, to review the
syllabug and assimilate what is new
in science and try to give it to our
young students.

Even though we have now entered
the Thirq Five Year Plan, after ten
years of planned dcvelopment in our
country, you will be surprised to find
that not even a single authoritative
text-book on planning is available in
our country. How can you explain
this? Whatever the faults or failings
of planning may be, we are in the
midst of planning. A gigantic effort
is being made by our people to deve-
lop the country, to build the modern
India to which we all desire to take
the country as quickly as  possible.
Ttis is a development which not only
concerns the present generation but
also the generations to come. They
will have to learn many lessons from
this planning, from its defects, failings
successes and its bearing on the future
of the entire country and of the Indian
people.  But still nothing is done to
have a text-book on planning, so that
our people may be taught not only
the lessons of planning but also be
made plan-conscious. But nothing of
the sort is being done. I would there.
fore urge upon the hon. Minister to
look into this question and to see that
something is done.

in that direction. Yesterday my hon.
friend Shri Hem Barua referred to one
aspect so far as this guestion of re-
search is concerned He said that even
though funds had been provided by
the Planning Commission to do some
research work on political science, the
funds were allowed to lapse. Nothing
was done. And whatever is being
done in the name of research in our
universities is of such a character
that it will not do any good either
to the university or to the students.
Take, for example, the expert com-
mittee’s findings on the major research
project of the Aligarh University into
the history of Mediaeval India. The
expert committee that was appointed
has come to the conclusion that the
research project undertaken by the
Aligarh University was conducted in
such a way that there was unneces-
sary rivalry between teachers, because
the research work was divided and
the teachers were divided into research
professors and teaching  professors.
They have strongly criticised this
bifurcation of research and teaching.
It has led to unnecessary bitterness
among teachers.

This committee has pointed out
another fact also. Two research pro-
jects were undertaken, two separate
groups were formed and they were
placed under two separate de facto
supervisors. And the committee says
that the two separate groups were
working at cross purposes.

The committee has also complained
about the failure of the University
to account for the grant of Rs. 1 lakh
given by the University Grants Com-
mission. So, such is the kind of re-
search work that is going on in our
universities.

It was again pointed out that the
research assistants in this particular
project were working as paid scholars
without trying to complete their work
within a specific period. So that is the
sort of research. Unless this research
is given a prominent place in our uni-
versities, I do not think that the uni-
versities can become real centres of
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intellectual adventure. Teachers can.
not be kept alert and vigilant unless
they are asked to do research work.
Otherwise teachers will become stag-
nant and they will get out of date.

Mr. Deputy-Speaker: The hon, Mem-
ber's time is up

Shri Kodiyan; Since you have rung
the bell, I do not want to refer to
many other points. But there is only
one point regarding the medium of ins-
truction. Yesterday our friend Shri
Braj Raj Singh was impatient at the
delay in introducing the medium of
Hindi and other regional languages;
he was particularly referring to Hindi.
Nobody has any objection to that. We
support that idea. But there must
not be any undue haste in implement.
ing this suggestion. The University
Grants Commission has also rightly
pointed out that proper preparation
should be made for this change-over
to Hindi or any other Indian language
so far as the medium of instruction is
concerned. It must be left to the uni-
versities, to the colleges, and they
must be assisted in the matter of pre-
paring the necessary text-books in the
respective regional languages. There-
fore, I do not think that there is any
room for any controversy over this
matter.

In conclusion, I should say a good
word about the hon. Minister and his
Ministry. I wholeheartedly support
and welcome the proposal of Govern-
ment to have evening colleges and
correspondence course during the
Third Five Year Plan. But I do not
think that it is very easy to implement
this, because some of the universities
are not in favour of this suggestion.

Recently, the Syndicate of the Kerala
University has decided not to have
any such correspondence courses or
evening colleges, on somewhat strange
grounds. The reason put forward by
the Kerala University is that there are
already a large number of educated
unemployed, and these evening colle-
ges and correspondence courses will
add to the rank of the educated un-
employed. It is none of the business
of the universities to solve the problem
of unemployment. The duty of the
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. universities is to give more and more

education, not merely to the higher
people but to the entire section
of the people, and especially to the
weaker sections. Therefore, it is
high time that universities like the
Kerala University should be told that
it is none of their business to say that
the unemployment problem will be
accentuated due to the introduction of
these evening colleges and correspon-
dence courses.

Mr, Deputy-Speaker: Is there any
hon. Member from the Congress Party
who can finish within the next ten

minutes?
In that case, I can call him,

sfveh weft e (fawrrrAee)
afgat & o A=A T oAYer faee
arfar
Shri Ram Krishan Gupta (Mahen-

dragrah): I shall conclude in eight
minutes.

Shrimati Laxmi Bai: [ can conclude
in five minutes.

S8hri Ram Saran rose—

Mr. Deputy.Bpeaker: Shrl Ram
Saran has written to me that he has
had no chance to speak during this
segsion. Therefore, I must give him
preference.

oft T wew (qTEIE ) TG
qgrRg, & wrawr wrira g o fr s
qR §3 7w fran o .

gare 2w § forar €Y feqfs gq
fafex Y & 1 % ATH wa gR AN
TxEwE w7 Ay oxewa ¥ @7 w
frrT &7 2 A1 7w w9 & gAT 1M
¥ a1 ® fagyr gav vy 3, Afra
axt v farafrarra «Y forer &7 awaey
? 3T T AW W AT AF T AN A
O AEIXAT A 2 AT R WA WD
IAE VA7 AT EZ A WA AP GRT A
¢ 1 fogy g7 a7t 7 g7 gwi frese
Prarrat ) geuy agy aF Wi g | T2
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[ 7w ww)

g7 g&g7 95 9 A % "G o g1 WA
2 1 faardt it agr ag aa § A6 qIew
g & & v fadisa adt & faus
FI7Y FATTTATIHZ AW AH AW H
fariga |t & gAvegeade agdy T+ y
F1 7Y ¥ | A o7 ag & P aar faaraa
&1 Pe 1 faardt famafa raat 7w
frr &7 fagd g1 AT & @
fares & g3 wwg a7 & W (A
g fomd at wqAw 3 faa ST R
TLAT AT AT TG AL FW G A |

fagafaar=a wqz7 w@Aw 7 wA4F
ITNY gAE fad § | 9% avaew 7 4
§5 fadza 7ay ;gaT §

Tget aa &1 g8 ¢ fw afx g
2o ¥ famafaareg & faaifaay #Y g=a1
waft gf = a7 W7 gwer Sfwa
dwqy & wegraw 7 fAd ar gmd agrd
FT A9 fTar Fo7 ATE | FHIAT 79 )
&1¢ O F&T FarY gy i fareafarrerg
B9 FE TE AW KT W' F TS
£ 1 T @19 § guat 3T Nt & A
AN v farafeareg & w3 grg 7 &)
7edY 79y €5 @73 Tfen foad gra
T AT &Y FRATEY Porert 26T F77 weA)
g "ar /4 | gy faeafaarmmt & ad
ST FITT ®Y HEGT F7 R 7Y AT AT
fuvafgareay # adY a1 w67 7 TA
ewaAt W forerr & AT 9T AEA ) qET
&1 ¥ W 1 weqrew ) qgiey gaar ¥
fam a&d | fegafaaregt & fearfegy
®Y WA 9T TrF FaTA & ATY {9 FHAY
feraraY € Qg vavEy & FaTE AWEEA
97 SqTA AT AT | IAET XA AG7 @y
T | AewOE, QeE Q1 NGE w7
o wgr fegy war § v gafao oy«
At § fe el qg fad aF1 woqreR
® w1t Y aTR W B0 ¥ A W
M o ® aAEa
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#r w7 F1 A1 fAT /19 @ zAHY
g1 7Y famafaaragt 7 waar faar g,
a9 IO7 93T ¥ 33 el ¥ &
vy axat T famafqq =gt 7 %! 9
TR EI R I F 7 T &y oF
TH 7% fawrar AT g 1 SAT 2
TT A1 FT 9% & % 02 &% T FW
qW F F a7 5T 3q & wr
@Yo To ¥ AT q® &Y IF | AT
v g7 faeafawgi ¥ 32 3”&
ae A9 9 &7 F9 qlo Uo § hNg
TqT S | A1 gg A1 IA7 92w 1 fafeezar
2 a1 SEEY Sy T@r oA arfg ?
za ¥ faafqat a7 oF a7 wf & =9
AFM TH T F€ fqmHTAr wigw )
afgq ot ¥ oy o @ 7 TT-
ez & qrg &Y q1 FT €1 T&AT
a1ga § e JaF! ag dYo To WAH
®1 gwifa &7 1 AT gETC afy IAT
w3 A Y gy ATe F wE A Y @
FT | QI AT & IEH) WA XY
Fatly & g a1 1 UF AT I &7 ATAT
et £ T farafaat w) fire wrqar)

7% wiafwm § wma atc &
=ra femtar avean g oae & vyfayi &
WY W} wgl A% WiEw gwi 8
ATFIT e g & ¢ o faardt
dite & fgmma & favafaqisg &) fomr
% arg ¢ 39 favafeaisg & fowr &
afgm afr @ wifgn | wmgner
fege 7 waw g g fe ww-
fadtor & gz gque W77 faw & fed
[o.!ﬂt?oeﬂit:e‘ﬂ'{[o
wprerdfoy T T4 § W\ AT aw Wy,
sfafmfor o 2wmamft w1 snw §
Leoo werdhg O Y vE ™ R
£ ot w ¥ feefaane Y &Y g
Ve § 1 @ W wY W gu & wefoy
fiyeger srrariar & 1 o1 & worer oY iy
ot §t aw § s Syefrewe
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gefgae eeed w9 & 91 @ §
fo & & faard s F& g F41
a7 W woY foer s @ @ea
3 fF T F T WO fafaae
N A N agad g @ q
I S & e T F# ¥ wAew
7eg faeniy

W ¥ qu AU gRE R R gy
grfagi d4fe &7 oEE § W
9T & ot afgq fowd fr 3 faamdt
WY o § A=y ST & reer Wt
fars 9T A8 @ FFY ITHY WFTAT
o 7% | 3y faundf QA T § T oW
FTH TATATE & FTT0 W I3 AEY g
Afr gl a7 g § | T T A
grafedt & Q¥ faardf woeft ferar
My ™ F8T WX §E TR AW EF
sferar #1 Ifva farm &Y o W
3 faumdf weg w17 § Sd AT WA |

TF A AN ag gy § Ag
fere & Aremw W qU@ 0 WTE WY

fedvé qga & qg 71w g § fr fagr=
¥ ¥ qq faeafaareat 3 gg ma faqn

g § fir “The period of changeover
should be shortened.” ¥furT qurr wfY

Grants Commission

wfedt a9 foaer aw @
A dgAfar frr F 2 I X &
™ WA § fr 3w o o & W
@ Am & dfer @ W aga B
gur ¥ Wt W w1 Afew wo@g
ufes frear s @r ¢ 1 TR AW W
& ot 3 @ g% aq v g
frarfaat ar dAfaw @< 3w & W
ot fou gz waws § fe asraet
w1 Afow @ I G| wETIE w7
Afar @ AT A & IEET WA
faenfaat ox o¥ar | Ia% a9 § a9
gard gt Wik Wy oft 1w Tw ¥
&, gew T e ot g forrer fie
faarfaal & FTC weaT G9T 9% | R
fored gu feg a0% ¥ & womn A
T FAT T T § @AY AeTh IE
FoAT wfge 1| &Y A fowr Sawg &
ow w3 A fY aArE o Wi Fa o g
& ¥ 1 Ia% af ¥ f @ o w1 e
firar o @7 § W WR Y= T Qv
f& 7z wa=r fwgqr oam fe g
famfaat ® v ww. ¢ & Afaw fowr
faer. ¥ %, Ifewr swow fien, on.q fored
w4 99§ ga faundf 20 & wey
o1 arg 7.afor 7 /€ | 7w F ey
¥y ¥ YA AT qET ¥TAOE |
Dr. K. L. Shrimall;: Since the debate
will be carried over to the next Bes-
sion, 1 would like to give one piece of
information to Shri Kodiyan now.
He referred to the question of intro-
ducing marine biology. I n!t‘ht
inform him that this subject has
already been introduced in the Uni-
versity of Kerala, and the Universi-
ty Grants Commission has given a
grant of Rs. 9 lakhs non-recurring
and also propose to give a recurring
grant for this subject. I might also
tell him that an international team
of scientists unmder the auspices of

UNESCO is shortly visiting India to
explore the Indian Ocean.

I thought he might be interested
in this bit of information.
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Mr. Depuiy-Speaker; This debate
will be carried over to the next
Session.

14.33 hrs.
OLD AGE PENSION BILL®*
by Shri Aurobindo Ghosal

Shri Aurobindo Ghosal (Ulu-
beria): I beg to move for leave to
introduce a Bill to provide for the
payment of pension to the aged and
disabled citizens of India.

Mr, Depuiy-Speaker: The ques-
tion is:

“That leave be granted to
introduce a Bill to provide for
the payment of pension to the

aged and disabled citizens of
India”.

The motion was adopted.

Shri Atrobindo Ghosal; I intro-
duce the Bill.

14.34 hrs.

ALL INDIA DOMESTIC SERVANTS
BILL—contd,
by Shri Balmiki

Mr. Depuiy-Speaker: The House
will resume further consideration of
the following motion moved by Shri
Balmiki on the 22nd April, 1961:—

“That the Bill to provide for
the registration of domestic ser-
vants and to regulate their hours
of work, payment of wages,
leave and holidays be taken into
consideration".

Ot of 2§ hours allotted for dis-
cussion of the Bill, 8 minutes were
taken on the 22nd April, 1861, and 2
hours and 25 minutes are now avail-
able,

Shri Balmiki may now continue his
speech.

st wehelt (qeRmgr—fn—
wigfwa wnfemi) @ ovsqw e,
R woter & 286 W A e ¥ wee
aur wre gfear udy ward faw dw

MAY 5, 1961
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FW Y T @ FY AEAGFAT JAA §
fr o Fiufat &1 FwaT
feg, 917, 97F FW F €2 TEe fFa
aTd, 9 fag sfva wifeafas feeamy
&Y TaEdT FY TT | TWH qTT & TAS
W # ol AR gEr Ak ] T
feg. wra & o9 99 9 @ faw @<
NV @ AT F a5 g
W TF FAWHTY TG F WX a3
@I § TG TAT 9T Y qAIA g &
TAAECIRAR I IAAT R E 1 e
¥ G FeT F1 AR g firet ot ww
w1 AOET § AT A AR ¢ I qF
WA T g Afye forwd ag wegw
w1 ot fr ag 3 oF ww g Wk 9w
ST W7 AT SqagiT SvEar € |
¥aw Jav wifs qar god gfaad awx
&Y 7 afew & ST FT qEE AT IN
gerw g wnfee foaed fe ag se &=
ST § IT FT CF QT AGT 1T FC
% o Iufa ¥ A & | @@ fag
AT ¥ SAEEAT AT ATATAV T I
¥ wEAEwaT § | T & gAY
aeqT ¥ o OF A A9 WY R 9E
Mg e R Et A
# T g § W A - &
¥ & SN Iwfa & waes = Y @R
R afon 7g far ¢ fr Ay faeee
gufr-qq T T AT | ¢ !
T AIFL & FeqTor & e sy
W ¥ FTH IS T @ & fFRg T
worge 37 & afad & | wrr a7 fF swon-
Fifa® oI W ¥ 999 G & aqr
WS KT HET qF T § T T WG
7 69 THI & T AT I F @ H
@ 9 IF ararfaw <g of 7
ag 1 T AT & 7 R wA
¥ qJTaT guTe & WaT aIfe 91 fE
W @ g A mfaw & a7
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